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O R D E R 

10.04.2019   The appellant has challenged the impugned order dated 27th 

February, 2019 passed by the National Company Law Tribunal, Ahmedabad 

Bench, Ahmedabad, which reads as under: 

“The parties are represented through their 
respective learned counsels.   

Due to day to day hearing in time bound 
urgent matters relating to the Neesa Leisure Ltd. 
and ABG Shipyard Ltd., this matter could not be 
taken up. 

   List the matter on 11.04.2019.” 
 
2. As we find there is no cause of action, we are not inclined to interfere with 

the impugned order.  If the matter is not heard on an early date, the appellant 

may mention the matter before the Tribunal. 

3. The appeal is dismissed.  No cost.   
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